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Regularisation of Unauthorjsed Displaced 
Persons Colonies in the Country 

3297. SHRI MANORANJAN 
BHAKT A: Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state: 

(a) whether Government are aware of 
the many unauthorised colonies for displaced 
persons which had come up throughout tho 
country after partition; 

(b) if so , whether Government have 
any scheme to regularise such unauthorised 
colonies by prOViding rehabilitation assistance 
to di!'placed persons through State Govern· 
mem ; and 

(C) if so, the names of such colonies 
aDd the details of the scheme ? 

I 

THE MINISTER OF STATE O~ 
LABOUR AND REHABILITATION (SHRI 
DHARMAVIR) : (a) and (b) Regu)arisa-
tion of unauthorised colonies, jf any where 
locals or displaced persons may be living, is 
the concern of the State Government; 

(c) In West Bengal, the State Govern-
ment was authorised to acquire land for 
resettlement of displaced persons in 324 D.P. 
squatters' colonies, the detailes of whicb are 
available in Appendices X,XV to XVII[ of 
the Report of the Work ing Group already 
placed in t~e Library of th~ Paruament. 

Applications for LPG Gas Connections 

3298. SHRIMATI PRAMJLA 
DANDA VA TE : Will the Minister of 
ENERGY be plea ed to state: 

(a) the number of persons who have 
applied for L ,P,G. gas connections since 
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